


























PHOTOGRAPHS (Appendix 1)

Pic-1: Industry Main Gate Pic-2:Joint Committee at Shaheed
Ravikant Kanya Vidhalaya (Primary

School), Sanjay Colony 

Pic-3: ETP of the Sugar Unit Pic-4: Distillery Bio-composting
Yard

Pic-5: Distillation & MEE Section Pic-6: Flow Meter installed at ETP
Inlet 



Pic-7: Flow Meter installed at RO
Reject

Pic-8: Sugar ETP Inlet

Pic-9 Flow Meter Installed at Bore
Well Pic-10: Bore Well at Mukhija

Colony

Pic-11: Sealed Samples Pic-12: Storage Lagoon



Pic-13: Molasses Storage Tank Pic-14: Cameras installed at Bio-
composting Yard and at Lagoon

area

Pic-15: Leaked pipeline on the way
to ETP of Sugar Mill Pic-16: Stagnant water pit/puudle

in ETP area

Pic-17: Equalization Tank Pic-18: Damaged launder of
Clarifier



Pic-19: Way to ETP
Pic-20: Wastewater drain near Bio-

compost yard

Pic-21: Final product Storage Area
of Distillery plant

Pic-22: Bagasse storage area of
Sugar Mill

Pic-23: Old aeration tank filled with
polluted/stagnant water Pic-24: Poor Housekeeping



Pic-25: Oil skimmers installed in
Mill House

Pic-26: Stagnant Coloured water
near Bio-composting Yard

Pic 27- Bagasse falling from Mill
House

Pic 28- R.O Plant in Distillery unit

Pic 29- Broken side of Spent Wash
storage lagoon Pic 30- Improper addition of

chemicals at ETP inlet



Pic-31: Damaged secondary Clarifier Pic-32: Spray Pond 

Pic-33: Lagoon at the backside of
the factoy near Mukhija Colony

Pic-34: Poor Houskeeping inside
factory premises

Pic-35: Dust deposition on the
terrace of homes in the Azad Nagar

Colony

Pic-35: Dust deposition on plant
leaves in Azad Nagar Colony



Pic-36: Small treated effluent collection pit at ETP



HARYANA STATE POLLUTION CONTROL
BOARD

 SCO-55, Sec.25, HUDA,
Panipat Ph. 0180-2672037 

 E-mail: hspcb.pkl@sify.com
                                                                                    

 
 To.
                M/s :THE PANIPAT COOP. SUGAR MILLS LTD., PANIPAT
                GOHANA ROAD

                                                                                    
Subject: Grant of consent to operate to M/s THE PANIPAT COOP. SUGAR MILLS LTD.,
PANIPAT.
              Please refer to your application no. 5786241 received on dated 2018-11-10 in regional
office Panipat.With reference to your above application for consent to operate,M/s THE
PANIPAT COOP. SUGAR MILLS LTD., PANIPAT is here by granted consent as per
following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313093918PITCTO5786241 Dated:23/11/2018

Consent Under  BOTH

Period of consent  14/11/2018 - 30/09/2020

Industry Type  Sugar ( excluding Khandsari)

Category  RED

Investment(In Lakh)  15550.0

Total Land Area(Sq.
meter)

 338800.0

Total Builtup Area(Sq.
meter)

 15100.0

Quantity of effluent

1.	Trade  150.0 KL/Day

2.	Domestic  2.0 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  ETP

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. pH 9.0

5. Oil and grease 10 mg/l

Number of stacks  2

Height of stack



                                                                                    
 

Regional Officer,  Panipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

1. Stack attached to 15
X 3 TPH Boiler

30 meter

2. Stack attached to 24
TPH Boiler

30 meter

Emission parameters

1. SPM 150 mg/m3

Product Details

1. Sugar 1800 Metric Tonnes/day

Capacity of boiler

1.  BAGASSE f i red
Boi le r  No.  01

15 Ton/hr

2 .  BAGASSE f i red
Boi le r  No.  02

15 Ton/hr

3 .  BAGASSE f i red
Boi le r  No.  03

15 Ton/hr

4 .  BAGASSE f i red
Boi le r  No.  04

24 Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. BAGASSE 480 Ton/Day

Raw Material Details

Sugar Cane 1800 Metric Tonnes/Day



6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1.That CTO granted subject to outcome of the decision of the court in O.A. 09 of 2018 titled
as Amit Kaushik V/s Panipat Co-operative sugar Mill pending before Hon'lbe NGT.
2. That the unit will submit the analysis report of air emission within seven days to ascertain
the adequacy of APCM upgraded by your unit.
3. That if the analysis report found exceeding the prescribed standard consent to operate
granted by the board will be revoked.
4. That the unit will operate its APCM regularly and effectively to keep the parameter of air
emission within prescribed standard.
5. That the unit maintain proper log book for its APCM.
6. That unit will apply for renewal of consent to operate 90 days earlier before expiry of
previous of consent to operate granted by the Board.
7. That the unit will comply with the provision of water Act, 1974, Air Act, 1981 and EP Act,
1986.

 

Regional Officer, Panipat
Bhupinder Singh Digitally signed by Bhupinder Singh 

Date: 2018.11.23 09:18:05 -08'00'



Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

 SCO-55, Sec.25, HUDA,
Panipat Ph. 0180-2672037 

 E-mail: hspcb.pkl@sify.com
                                                                                    

 
 To.
                M/s :THE PANIPAT COOP SUGAR MILLS LTD DISTILLERY UNIT
                GOHANA ROAD, PANIPAT

                                                                                    
Subject: Grant of consent to operate to M/s THE PANIPAT COOP SUGAR MILLS LTD
DISTILLERY UNIT.
              Please refer to your application no. 5424623 received on dated 2018-08-06 in regional
office Panipat.With reference to your above application for consent to operate,M/s THE
PANIPAT COOP SUGAR MILLS LTD DISTILLERY UNIT is here by granted consent as per
following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313106518PITCTO5424623 Dated:04/09/2018

Consent Under  BOTH

Period of consent  01/10/2018 - 30/09/2023

Industry Type  Distillery ( molasses / grain /  yeast based)

Category  RED

Investment(In Lakh)  2370.52002

Total Land Area(Sq.
meter)

 60702.0

Total Builtup Area(Sq.
meter)

 12140.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  10.0 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  SEPTIC TANK

2.	Trade  ZLD(MEE)

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. BAGASSE/W.CHIPS
fired Boiler

41.15 meter

Emission parameters

1. SPM 800 mg/m3

Product Details



                                                                                    
 

Regional Officer,  Panipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 

1. RECTIFIED SPIRIT 15.17 Kilo liters/Day

2. COUNTRY LIQUOR 5000 Cases/day

3. ETHANOL 45000 Kilo liters/Day

4. IMFL 166.67 Kilo liters/Day

Capacity of boiler

1.  WOODEN CHIP
AND BAGGASE AND
BIO GAS

5 Ton/hr

Type of Furnace

1. NA

Type of Fuel

1.  WOODEN CHIP
AND BAGGASE AND
BIO GAS

30 MT/Day

Raw Material Details

Molasses 60 Metric Tonnes/Day

Grain 41.67 Metric Tonnes/Day

Urea 0.18 Metric Tonnes/Day



9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. That the unit will operate its MEE and APCM regularly and effectively and will comply
with the provisions of Water Act, 1974 and Air Act, 1981.
2. That the unit will provide separate energy meter, flow meter at the inlet and outlet of ETP.
3. That the unit will provide flow meter at the source of water supply and will maintain the log
book for the same.
4. That the unit will provide energy meter on its APCM.
5. That the unit will maintain the log book of ETP and APCM installed by the unit.
6. That the unit will adopt cleaner technology thereby reducing pollution load of unit.
7. That the unit will not increase its production capacity and will not made any expansion
within existing plant without prior permission of the Board
8. That the unit will not add nay water and air polluting activity which results in increase in
pollution load of the industry without prior permission of the Board.
9. That the unit will made agreement with GEPIL for disposal of hazardous waste generated by
the unit.
10. That the unit will deposit the balance consent fee as per schedule, if any.
11. That the unit will submit the compliance of the conditions of consent to operate granted by
the Board yearly.
12. That the CTO so granted will become invalid in case of violation of any of the condition.
13. That the unit will comply with the direction issued by the
HSPCB/CPCB/NGT/MoEFF&CC time to time.



 

Regional Officer, Panipat

Haryana State Pollution Control Board.

Bhupinder Singh Digitally signed by Bhupinder Singh 
Date: 2018.09.03 22:44:37 -07'00'



 



 



 



 



 



 



 



 



 



 



 



 


